‘

Inthe Central Administrative Tribunal
.~ Calcutta Bench

OA N@v1234 eof 1997

Present : Hon'ble Mri D. Purkayastha, Judicial Member

Adhip Ch. Ch@wihu:y
Vs,

Unimn ;f India & Ors.
Fer the Applicant ¢ Mr%, Samir Ghesh , 1d. A@vocate
Fer the ReSpondents:-Ms..U% éanyal, 1d', Advecate
Hearé on : 17-6-98A‘ | Date of QrderA: 17-6-98

OR DER

Heard . 1d. Advbcates of both the parties., Respendents filed
repiy. 1d. Advecate Mr., Ghesh, appearing en behalf of the applicant,
submits that the applicant is net getting enhanced rate eof subsistence‘
allewance as admissible te him, Eheugh Tribunal had given liberty
by order dated 28,4,98 te censider the representati@n of the épplicant
ever this matter. Hewever, it is a mafter of Divisi@n Bench. Thereby,
appropriate order sheould be passed by the Division*ienéh in this case.

Se, case be listed before the Bivisieh Bench as seen as it will sit

in the Ceurt Ne,2, Accerdingly, the matter is adjeurned te 30-7-98,
- . ° . : . ) , /,

( D?'Pufka astha )
Member¥J) '



